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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

Original Application No.10/2023

Puja Kumar ...Applicant

Versus

M/s Ansal API ...Respondent

N 0ON!01.02 202y
REPLY ON BEHALF OF RESPONDENT NO.2

MUNICIPAL CORPORATION LUCKNOW

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:-

1.

That the present O.A. No.10/2023 has been filed by
the applicant Puja Kumar against the respondent M/s
Ansal API raising the substantial questions relating to
ehvironment that (1) environment clearance and
NoCs from the concerned authorities have not been
obtained by the project proponent (2) that the project
proponent is carrying on the project without STP,
solid waste management programe and drinking

water supply and (3) that the project proponent has



not developed/ is not developing adequate plantation

and greenbelt area as per the development plan.

That this Hon’ble Tribunal had taken cognizance of
the matter in view of settled law regarding
environmental public interest litigation and this
Hon’ble Tribunal vide its orders dated 06.01.2023
and 17.05.2023 directed for issuance of notices to
the Project Proponent, Municipal Corporation
Lucknow (answering respondent) and Lucknow
Development Authority. This Hon’ble tribunal vide its
order dated 30.10.2023 had directed the answering
respondent Municipal Corporation Lucknow to file

status report/ reply in the above matter.

That in compliance of above direction of this Hon’ble
Tribunal, it is submitted that the answering
respondent is diligent and careful towards its
statutory duties and is discharging same in full
honesty and dedication and in continuation thereof
the answering respondent from time to time had
issued notices to the respondent M/s Ansal

Properties and Infrastructure Ltd. against the violation
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of environment norms established by law and by this
Hon’ble Tribunal from time to time. In continuation
thereof the answering respondent had sent notice to
respondent M/s Ansal APl drawing its attention
towards the water logging in front of ‘BEST PRICE
PLACE. In reply of said notice a reply letter dated
05.12.2023 was received by the answering
respondent, in which on behalf of M/s Ansal API it
was assured that the problem of water logging in
front of best price will be resolved by 31% Dec. 2023
and in such letter M/s Ansal APl had taken full
responsibility of any laxity under their administration.
It was stated on behalf of M/s Ansal API that above
problem arisen du_e to land dispute between M/s
Ansal APl and Local villagers. True copy of reply
letter dated 05.12.2023 sent by M/s Ansal API is

annexed herewith and marked as ANNEXURE R-1

(Ed.ano; = to ")

The respondent M/s Ansal Properties and
Infrastructure Ltd. had allotted the site to the food
venders, due to sale of items the garbage used to

scatter on the site and the cleaning work thereof was



not being carried out by the respondent M/s Ansal
API. Hence, Cleaning and Food Inspector of
Municipal corporation Zone-8 of answering
respondent had issued notice on 25.12.2023 to the
General Manager M/s Ansal Properties and
Infrastructure Ltd. against the collection of garbage
and not carrying cleaning work regularly and in such
notice a fine of Rs.5000/- was also imposed on the
respondent and he was directed to deposit same in
the office of Municipal Corporation Zone-8 within two
weeks and it was further directed that if said amount
of fine of Rs.5000/- is not deposited then legal action
will be taken under section 386 part 3 of Municipality
Act. Photocopy of notice 25.12.2023 sent by
Cleaning and Food Inspector Zone-8 Municipal
Corporation Lucknow is annexed herewith and

marked as ANNEXURE R-2 (Pg.to ).

That the answering respondent Municipal
Corporation Lucknow again has sent notice to
respondent M/s Ansal APl on 02.01.2024 against the
scattered litter nearby to Medanta Hospital Lucknow

and in area allotted to food venders. In this notice a
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fine of Rs.25,000/- was imposed on respondent and it
was directed to deposit same within 01 week in the
office of municipal corporation Lucknow and if such
fine is not deposited within above time then legal
proceeding under section 386 part -3 of Municipality
Act will be initiated. Photocopy of notice dated
02.01.2024 sent by Cleaning and Food Inspector
Zone-8 Municipal corporation Lucknow is annexed

herewith and marked as ANNEXURE R-3 (Pg. to

)

That Executive Engineer and Junior Engineer of the
Municipal Corporation Lucknow had inspected the
M/s Ansal Area and during such inspection it was
found that the sewer main hole existing in front of
Panditji ka mash-hur Dahi Bara/ Panditji Hotel), the
area allotted by the respondent M/s Ansal API to the
food venders, was found choked and was found
overflow. Hence, by letter dated 03.01.2024 the
General Manager, M/s Ansal properties and
Infrastructure Ltd. Lucknow was directed to ensure
resolving above problem of chock of sewer/overflow

existing in above area. Photocopy of letter dated



03.01.2024 sent by Executive Engineer Zone-8 Jalkal
Vibhag Municipal Corporation Lucknow is annexed

herewith and marked as ANNEXURE R-4

That thus it is clear that the answering respondent
has taken all necessary measures against the
violation of environment norms caused by the
~ respondent M/s Ansal API by issuing notices and
imposing fine against the acts causing loss to the
environment by scattering litter by the venders of the
site allotted by the respondent and also has issued
notices for water logging in area due to inaction of not
taking appropriate steps towards clearing such water
logging by the respondent M/s Ansal API. Apart from
above the answering respondent is duty bound to
follow all directions issued by this Hon’ble Tribunal in

the matter in its letter and spirit.

That the facts stated in the above reply are based on
the information derived from official record as such

they true and correct as per personal knowledge and
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belief of the deponent. No part of same is false and

nothing material has been concealed therefrom.

(MUKESH VERMA)

ADVOCATE FOR RESPONDENT NO.2
Ch. No.50, Old Block

Supreme Court of India

New Delhi-110001

(M) 9810108098

E-mail: mvermadv@gmail.com
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i ===%j%&.§;+g£}ﬁ@£@%§“§ presently at Lucknow do hereby

solemnly affirm and state as ynder:-
1. That the deponent is posted in above capacity as
such he is fully conversant with the facts of the case

as such is competent to swear in this affidavit.
2. That | have read the accompanying reply to the
Original Application No.10/2023 filed by applicant and
understood the contents thereof the same are true
and correct as per my personal knowledge and beligf.
5, That the Annexures accompanying are true aid
\ correct copies of their respective originals. - U
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SOVT % '\’/‘_&EBIFICATION.
=~==*"] the above named deponent do hereby verify that the
contents of above affidavit are true and correct as per
knowledge and belief, no part of it is false andﬁ,.rlg)thing ‘

material has been concealedrﬂj\er?from. A
Verified at New Delhi this the 3] day of %@% 2023
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